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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

DATZD THIS THE THIRTIETH DAY OF JANUARY,1987

Pressent: Hen'bls Shri Ch.Ramakrishna Rae Member(J])

Hon'bla Shri L.H.A.Rege Member{A)

APPLICATION NO 1593 (m) e 4R }86(F)

S.Manikkam Chatty,
S.SQA" N.s.T.L"
Vishakapatnam(AP).

Adinarayan Ras,
SeSeA.y NoSeTole
Uishakapatnam(ﬂps.

K.Danial Prasad,
SaSslay NaSuTelns
Vishakapatnam(AP).

Y.L .Semayajulu,
SeSefey NoSaTaley
Vishakapatnam(AP).

G.Subash Babu,
SQS.A.’ NOSIT‘L.’
Vishakapatnam(AP).

B.J.Raghunath,
SuSehey BTl sES,
P.B.N®,.7577,
Bangalsrs = 75,

A.NlVijayashankar,

SiaBuBsg BelaR iy

P-B.Nl-?ﬁ??,

Bangalere - 75. e Applicants.

( Shri Ranganatha Jeis ase Advecats ).
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Se

T g
VUS.

The Unisn ef India, representad
by its Secrstary, M/e Defence,
Ssna Bhavan, New Dslhi.

The Scisntific Adviser te Raksha
Manthri, and Dirscter~Csnsral
Ressarch and Develspment, Ssuth
Bleck, Ministry ef Defencs,

New Delhi - 11,

The Diracter, Recruitment
Assessment Centrs, 225-A,B-Wing,
Sena Bhavan, Ministry ef Dafsnce,
New Dalhi = 11,

The DirBCt.r, G.T CR okle ’
P.B.Ne. 7577, Bangalsres - 75,

The Dirﬁctlr, NSITOLQ"
Uishakﬂpétnam, Acpo se e Raspnndﬂnts.

( Shri M.,Vasudeva Ras bk Advecate )
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Thesa applicatisns came up befere us teday, Hesn'ble

Shri L.H.A.Rege, Member{AM) made the fellewing 3
ORDER

Shri Ranganath Jeis, Ceunssl fer the applicants and

Shri M.Vasudeva Rae, Ceunsel fer the Respendents present.

24 It has besn prayed in these applicatiens that SRO

N®.159/83 dated 6,5.1983 (Annexure C) stipulating age restri-
ctien fer in-service candidates, fer salectien te the pest ef
Scientist 'B', bs quashad being arbitrary, discriminatery and
vislative ef Articlss e 14 and 16(1) of the Censtitutien, It
je further prayed that réspondants bs dirascted te censider

the claim ef the applicants and ether: similarly situated like

them, te upgrade the pests hald by them te that ef Scientist 'B'.

3. Ceunsel fer the applicents submits that the applicatiens
ales’
bafere us are alike in facts and circumstances and the questien

of law invelved, ts Applicatisn Ne.5/85(T) which was dispesed
eof by us earlier en 30,9.1986 and prays that a similar erder as
passed in that Applicgtion, be passed in these applicatisns as

well. The erder passad by us in Applicatien Ne. 5/85{T) reads

as undaer,

" The grievance sf the applicants is net altegether
deveid ef substance, We, thersefere, direct the
respendents te examine the peints raised by the
applicants in their applicatien/W.R. within twe
menths frem the receipt ef this erder passed by
us. The applicants are at libarty te meve this
Bench again if they are aggrieved by the actisn/
decisien of the respendents, Thae applicatien is
dispesed ef accerdingly"”,
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4, We have ascartairrad that the Applicatisns bafere
us are analegods in peint ef law and facts,te Applicatien
N®.5/85(T) dispesed ef by us sarlisr. We therefsre dirsct
that the Order passed by us in Applicatien Ne.5/85(T) will

alss apply te these applicatiens befere us ﬁutatﬂa mytandis.

These applicatisns are dispesad ef accerdingly.
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